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1C/2021 dared 14.01.2021.,

Ld. Counsel for complainant submits that the present applicatior
sidered for the offence w/sg 153 IPC and soection 125 of Hepresentation
t since they are cognizable and they do not require any prior sanction
i nsel tor compiainant has also placed reliance on the order passed by the
bie High Court of Delhi as Harsh Mander & Anr. Vs. GNCT of Delhi & Ors
Lrl.) S65/2020) dated 26.02.2020.
since, the matter has already once gone to the Hon'ble High Court
this Court deems it appropriate to call the report from DCP concerned.
Let action taken report be called from concermmed DCP for
09.03.2021 on the complaint given.
(Himanshu Raman Singh)
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